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CCA 114/95
in

14-5-2001 ' OA No. 239/95 ",

Hon'ble Mr.S.-Dayal, Al

Hon'ble Mr. Bafiq Uddin, JM
Sri R C. Pathak, learned counsel

for the applicant, has sought adjourmment.
Spi Rajesh Misra appears for Sri S.C.
Tpipathi for the respondents.

Spi Rgjesh Misra states that the'
order has been complied with and draws
attention to Annexure No. SCA-3 to the
supplementary counter affidavit filed
on behalf of Rspondent no.5 as Swormm
on 8-1-97. We heard Sri Rajesh Misra
for the respondents. We find that the
representation of the applicént for
changing enquiry offjcer has been rejected
by the order of the Commander of Works
Eng ineering Deptt. Dehradun Cantt.

The order has, thus, been compl ied with.

The notices issued to the respondents

are withdrawn and the Contempt Petition

is dismissed. [L\/

AM,

Nath/2cs.
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